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Form No. INC-26
[Pursuant to Rule 30 the Companies
(Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for
change of registered office of the Company from one
state to another
Before the Central Government
Regional Director, Northern Region
B-2 Wing, 2nd floor, Pt. Deendayal Antyodaya
Bhawan, 2nd floor, CGO Complex, New Delhi-110003
In the matter of sub-section (4) of Section 13 of the
Companies Act, 2013 and clause (a) of sub rule (5) of Rule
30 of the Companies (Incorporation) Rules, 2014
AND
In the matter of
AGM HOUSING REALTY PRIVATE LIMITED,
CIN: U70109DL2022PTC405887, having its registered
office at 3H, PLAZA M6 DISTRICT CENTRE JASOLA,
South Delhi - 110025
...Petitioner
Notice is hereby given to the General Public that the
Company proposes to make application to the Central
Government under Section 13 of the Companies Act,
2013 seeking confirmation of alteration of the Memorandum
of Association of the Company in terms of the Special
Resolution passed at the Extra-ordinary General
Meeting held on Thursday, the 22nd day of January,
2026 to enable the Company to change its registered
office from "State of Delhi" to the "State of Odisha."
Any person whose interest is likely to be affected by the
proposed change of the registered office of the Company
may deliver either on the MCA -21 portal
(www.mca.gov.in) by filing investor complaint form
or cause to be delivered or send by registered post of his/
her objections supported by anaffidavit stating the nature
of his/her interest and grounds of opposition to the
Regional Director, Northern Region B-2 Wing, 2nd
floor, Pt. Deendayal Antyodaya Bhawan, 2nd floor,
CGO Complex, New Delhi-110003 within fourteen (14)
days from the date of publication of this notice with a copy
to the applicant company at its registered office at the
address mentioned above:
For and on behalf of the Applicant
AGM HOUSING REALTY PRIVATE LIMITED
PRAGATI AGRAWAL
Director
DIN:02925431

Date: 05th February, 2026
Place: Delhi

"Form No. INC-25A"
Advertisement to be published in the
newspaper for conversion of Public Company
into a Private Company
Before the Regional Director, Ministry of
Corporate Affairs Northern Region Bench, Delhi
In the matter of the Companies Act, 2013,
Section 14 of Companies Act, 2013 and Rule
41 of the Companies (Incorporation) Rules, 2014
AND
In the matter of SURYODAYA TEXTILES
LIMITED (CIN:U17301UP2004PLC029336)
having its registered office at54-A, Saket, Civil

Lines, Meerut, Uttar Pradesh, India
...Applicant
Notice is hereby given to the General Public that
the company is intending to make an application
to the Central Government under section 14 of
the Companies Act, 2013 read with aforesaid
rules and is desirous of converting into a private
limited company in terms of the special resolution
passed at the Extra -Ordinary General Meeting
held on Wednesday, 14/01/2026, to enable
the company to give effect for such conversion.
Any person whose interest is likely to be affected
by the proposed change/status of the
companymay deliver or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature of
his/her interest and grounds of opposition to
the concerned Regional Director,Northern
Region, B-2 Wing, 2nd floor, Pt. Deendayal
Antyodaya Bhawan, 2nd floor, CGO Complex,
New Delhi within fourteen days from the date of
publication of this notice with a copy to the
applicant company at its registered office at the

address mentioned above:

For and on behalf of the petitioner
SURYODAYA TEXTILES LIMITED
Sd/-
Puneet Dewan
Managing Director
DIN:00197719

Place: Meerut
Date: 04.02.2026

=IndiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

Regd: Office: - Plol-15,6th Floor, Sec-44, Institutional Area, Gurugram, Hanyana-122002.

Whereas, The Undersigned Beng The Authorisaed Ofices OF The India Shedber Finance And Corporation Lid, Under The Securilisabion
And Reconstruction Of Finenclal Assests And Enforcement (secunty) Interast Act, 2002 And In Exerciss OF Power Conferred Under
Saction 1312) Read With Rule 3 Of The Sacurity Intarast (enforcement) Rules, 2002 issued & Damand Motice On The Date Notad Against
The Account As Mentioned Herginafter, Cafling Upon The Borrowsr And Also The Owmer Of The Propertysurety To Repay The Amounti
Within 60 Days Fram The Date Of The Said Notice. Whereas The Owner Of The Property And The Other Having Faled To Repay The
Amount, Motice ls Hereby Giwan To Thie Under Moted Borrowers And The Puldic In General That The Undersigned Has Taken Possasslon
Qf Thiz Propertyfes Described Herain Below In Exarcise OFf The Powers Conferred On Him her Under Saction 13(4) Of The Said ActRead
With Fules & & 901 The Said Fules On The Dates Mentioned Againgt Each Account, Mow, The Borrower In Parficular And The Public o
Ganaral ls Heraby Cauthoned Mot To Deal With The Propertyles And Any Dealling With The Property lea Will Be Sub ject To The Charge OFf
India Shaltar Finance Corporaton Ltd For An AmaentMenticned As Below And Intarast Tharaon, Costs, Eto

Date OF
Possession

g | Name Of The Borrower/ Guarantor Description of The Charged / D1, of Demand Notice,
Ho, | (owner Of The Property) & Loan mortgaged Property (all The Part & [ Amount Due As On
Aceount Humber Parcel of The Property Consisting of)| Date of Demand Notice

1. |MriMrs. Pooja, Mr./Mrs. Rajendra, Al T Pigoa And Parcel OF Plod Mo, 257 |Demand Notice 311012026

Reside Al Ramcey Magar Ramgan 5 Ha
Hattha Mear Borana Dairy Banar Road
Saran Magar Dist Jodhpur Ray 342015
242015 Rajasthan MOB: -T231082321

A, Khasra No, B3/ 85 96,97 & 99 Gram [12-Jun-2024 Rs. 15,71.928/- (Rupees
Banar Dist Jodhpur Rajasthan 342016 |Filedn Lakh Sevanty-one Thousand
Admeasuring Area Abcut 111,11 59, |Mine Hundred Twenty-Eight Ondy) Cue
Yards Boundary East — Flaot No.353,; |As On 10-jun-2024 Together With

LOAN ACCOUNT No:- Wiest -ploi Mo, 357 {ramaining Farl OF |Inlerest From 1-jun-2024, And Oriiner
HLI4CHLONS000005102764 & This Ple). South = Road, Morth = Other | Charges And Cost Till The Date OF The
AP-10243696 KhasraLand. Payrnient

Branch Offices: Jodhpur

PUBLIC NOTICE

FORM NO. INC-25A
Before the Regional Director Ministry of Corporate Affairs, Northern Region

give effect for such conversion,

at the address menfioned helow:

Place: New Delhi

In the matter of the Companies Act, 2013, section 14 of Companies Act,
2013 and rule 41 of the Companies (Incorporation) Rules, 2014

AND

Inthe matter of SARLA CONSTRUCTIONS LIMITED having #s registered ofice at 2,
SAINIK FARMS, NEW DELHI-110062 Nafice /s hereby given lo the general public
fhat the company infending foomake an application fo the Regional Director under
sechon 14 of the Compandes Actf, 2013 read with aloresaid riles and Is desirous of
converding mioa privale imited company in terms of the specia resoiulion pessed af
fha Extra Ordinary General Meeting haid an 07,07, 2026 o enable the cofmpany o

Ay persan whose inferes! is fkely to be affected by the propozed changeisiaius of
The company may dalver or cause 1o be defivered or Serd by registared post of his
obfechions supporfed by an afidawvit stating the nature of his interest and grounds of
apposition to the concemed Regional Director 8t B-2 Wing, 27 Floor, Paryavaren
Bhawan, CGO Complex, New Deih-110003 within 14 days from the dale of
publication of this natice with & copy fo the applicant company al s registered affice

For SARLA CONSTRUCTIONS LIMITED

Address of registered office : 2, Sainik Farms, New Delhi-110062

Name of Director : Praveen Jain
DIN : 00767779

Flace: Jodhpur Date: 05.02.2026 For India Shelter Finance Corporation Lid [Authorized Dfficer)

FOR ANY QUERY, PLEASE CONTACT MR, Vinay Rana (+91 T2E86 05030)

Registerad Office Address: Unit Mo.601, 6th Floor Piramala Amiti Building,
Firamal Agastya Corporate Park, Kamani Junction, Opp Fire Station, LBS
Marg. Kurla {West), Mumbai- 400 070.
CIN: LESS10MH1984PLCO32638, Web Side:- www. piramalfinance.com
DEMAND NOTICE
Under Section 13(2) of the Securitization And Reconstruction of Financial Assets And Enforcement OF Security
Interest Act, 2002 read with Rule 3 (1) of the Sacurily Interast (Enforcament) Rules, 2002, The undarsigned |s
the Authorised Officer of Piramal Finance Limited [(FFL) (Formerly Firamal Capifal & Housing Finance Ltd.)
under Securitisation And Raconstruction Of Financial Assets And Enforcement of Security Inlerast Act, 2002
(the said Act). In exercise of powers conferred under Section 13(12) of tha said Act read with Ruie 3 of the
Security Interest (Enforcement) Rules, 2002, the Authorized Officer has izsued Demand Notices under Section
13i2) of the said Act, calling upon the following Barrower(s) (the "said Barrower(s)"), to repay tha amounts
mentioned in the respective Demand Motice{s] issued to them that are also given below, In connechion with
above, notice is hereby given, once again, 1o the said Borrower(s) to pay lo PFL. within 60 days from the
publication of this Notice, the amounts indicated herein below, together with further interest as detailed in the
said Demand Motice(s), from the date(s) menfioned below till the date of payment and/or realization, payable
undar the loan agreament read with other documantshwntings, if any, executad by the said Borrower(s). As
security for due repayment of the loan, the following assets have been mortgaged to FFL by the said
Borrower|s) respactively.

5
| Piramal

Finance

Sr,| Mame of the Borrower(s) | Demand Notice Date and Description of secured asset
Mo Guarantons) Amount with NPA date (immovable property)

L{LE No. Dt 16-01-2026f B3, |Freshold Residential Plot Land Area 246 5q. Yds., Parl
BLSAOOOOFDAS of 75,82 816/- (Rs. Seventy |of Khavat! Khata No:. 9321081, Mu. No. 128, Killa
Faridabad Branch) Five Lakh Eighty Two | No.25/1/1(4-8), And Khevat! Khata No. 2451098, Mu,
Jagwati. (Borrower) Thousand Eight Hundred [ No. 198, Killa No.24{9-16), In Moja Palwal, Panchvati
Joginder Singh Shoteen Only) NFA Colony, Under Nagar Migam Parishad, Tehsil And Dist.
(Co Borrower 1) {03=01-2026) Palwal, Haryana, "Herainalter Callad Referred To As

The Said Proparty”

If the said Borrowers shall fail to make payment to PFL as aforesald, PFL shall proceed against the above secured

aszsets under Section 13(4) of the Act and the applicable Rules, enfirely at the risks of the 2aid Borrowers as to the

costs and consequences. The said Barrowers are prohibited under the Act from transfarring the aforasaid assats,

whether by way of sale, leaze or otherwize without the priorwritten consent of PFL. Any person who contravenes or

abels contravention of the provisions of the said Act or Rules made thera under, shall be lable for imprisonment

and/or penalty as provided underthe Act.
Date: February 05, 2026

Sdi- (Authorised Officer),
\ Place: Faridabad

Piramal Finance Limited

BAJAJ HOUSING FINANGE LIMITED

FINSETW

m Corporate office; Cershrum IT Park B2 Bailding 5th floor, Kahrani Magar, Pune, Maharashia 411014

Branch Office: 1st Floor, Commercial Complex, 33, Ram Magar, Above Vijaya Bank, Kausharmbl, Ghaziabad, Uttar Pradesh
2101, Branch Office: 14th Floor Agarwal Medre Heights Netajl Subhash Palace Pilampura MNew Delhi 170034

CIM -

CRYSTAL BUSINESS SYSTEM LIMITED

(Formaly Known as Sadhna Broadcast Limited)

Le21000E1#04PLCOSEIS

Regd, Off,: 37th Second Floor, Rani Jhansi Road, Maiia Khan, Paharganj, Dolhi-110055
Emall 1D cbnl dethi@ogmallcom, Website : www sadhnabroadcast.caom

Extractof Stelement of Standalcne Unaudted Financlal Resuilt For The Guarter Ended 315t Decomber, 2025

3=l December, 2025,

Ofxci0

Particulars Quartar Year o | Correspondin Previous
Ended | date figure |3 Months Ended| Year Ended
{30712/ 2025) |[30M1 2/2025) | In the previouws|[31/03/2025)
¥EET]
{30/12/2024) |
[Refer Nofes Below] [Unaudited] | [Unaudited) (Unaudited) (Audiled]
1. [ mumr.--.;. 101,41 441 75 408 64l 178054
2. | Met FralitiLesas) lor the Pe
{belora Tax, Excepbional -158.83 -2BE.TT 181648 135.492
H;.I.Igr Fr!ll’ﬁ proinany ilems’)
T-ET: redil L) for By
ricd befora fax (after
xcaplional ardfar Exira -154.63 -2G8.77 181 .64 135.17
pedinary ilams*
4. | et Profit!|Loss) for the
eriod after fax (after -171.86 -304.85 134.51 90.55
ceptional and/or Extra
L0 ] inary items}
-8 intai EDmpFﬂh!l‘lE[‘tE
Income for the period
Eump:l:.lng ProfitiLogs) -171.586 -304.85 1358.51 2083
r the period [after fax)
and ather Comprehensive
3] _Eggl[;' Share Capital 1.002.85 1.002 85 1,002 §5 1.002.E5
T | Fosarves [aaciuting
Renwvaluation Resana) e shien
showm i the Audiad Balance oo .00 0.04a a.0a
Sheal af the previous wear.
5. |Eaming Far Share
{af Fs 100 each) (foe conlinuing
and discontmued aperalions]
1. Basie -0.1 0.3 014 0.4
i Dited .1 -] 30 14 .04
MNoles

1 The above rasuils wera raviewed by the Audit Commmifles and reviewsd by the Baard off
Direciars ir thedr maeding Feld on 03 Feburary, 2026 and the stalulory auditars have -:arneﬂﬁ;
ouf & Limited Raview of the unaudited siandalene Financial Resulls for the quarter enda

2 This‘Statement has been prepared in socordance with the Comganies {indian Accounting
Slendard] Rules, 2015 prescrbed undar seclion 133 of tha Companies Ack. 2013 and athes
resognised accounling pracices and policies 16 the dxband sppscabie

3 The Company is angaged in the busness of "Adverfmng” and lharlore, has only one reporiable
gagrment & acordance with IND 85 108 "Opesaling segmenis”,

For GRYETAL BUSINESS SYSTEMLIMITED

{Formety Krawn' as Sadhna Broadeast Linitad)

Eu:l.'-s
Neme: Bal Mukund Tiwan
Designation @ Managin Dirwclot|

DIN " d25686EY

‘
PUBLIC ANNOUNCEMENT

[Under Reguiation & of the Insolvency and Bankruptcy Board of India
| [Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF VATIKA LIMITED
= RELEVANT PARTICULARS
| - | Nama of { e Del | VATIKA LINITED
2| Date of noarporaion ofCopoate Deblor | 02071988
Autherity undes which Corporate Dabdor = | Registrar of Companies — Deti & Haryana

. |Name of Corporate Debtor

Ca

|incorporated | registered

| 4. | Camorate Idansty No. / Limiled Lisbily | UT4BOSHR1998PLCIS4E21

| |ldentfication No. of Coeporate Debloy
{ 6. | Address of the ragistered ofice and

i 'Irrs.-:lh'enéj,r commigncamant date in
raspect of Comparate Dablor

| 7, |Estimated dtate of closume of insahency
faseiutaan piosass

{ 8, |Mame and Registration number of the
msplvency probassanal atling as Intanm
Rasolufion Profassianal

| 3. |Addrass & amal of the Infanm ragoluson

profassional as regsbered with fhe beand

i1[| ' Adkdrass and e-mall Io be used for
corraspontence with The [nbanm
Rescluson Professional

iH Lasst dale lor subimission of cams

of sub-section (A of secton 21, espardsined
by thes Intiirn Regolution Projessional

| Uit No. A-002, INXT City Cantre, Ground Floor, Block-
principal affice {if sy of Corporate Deblor &, Secior 83, Vatika india Neod, Gumgaon, Gumgram,
| Hanyana, india. 122012

03-02-2026

02-08-2028, being 180 days fom Bsolvency
Commancamenl Data
| Jayant Prakash
Reg. No.: [ESIPA-L0TTP-POISET207-201 811043
AFA Vald Upto : 30,06 2026
15775, Vasundhars, Ghaziehad-201042
Mobiba: 0815482563
| Email - jayant_prakash@yahoo.com
18775, Vasundhara, Ghaziabad-201012
Email: ip.jayantprakashi@gmail.com

' 17.02.2026
|17, Classes of crediiors, [T any, under clause () | Home Buyars

(13| Namws af 1. Mr. Manoj Kumar Singh
insahiancy Regn: No.: IBEVIPA-DLRP-NICOS0/201T-1810843
professianas
enfifiad i
et a5 2. M. Krit Narayan Mishra
athored Regn: No.: [BEUIPADENP-PO0441/2017- 1810784
regesentaive
;ft?:jgrfﬁm? EMail: krimassociatesZgmal com
rags ﬁ:r. 3. Mr. Ranjeot Kumar Yerma
pachozes) | Regn: Mo IBBIIPA-0Z/IP-NIO301/2017-1810859

Address: A-TE6 | Tower 44, NX-0na |, Tech Zone 4, Greater Moida Wes,
Gaulam Budcha Magar, Ustar Pradesh 201306 | EMadl: rporanjestcsfamall com
[a) Weblink: hips:fbbigov niupioadsidoanicads!
Form_A.docx

hbips.bbgovinfips-registarir-ips
= | ) Office: 157775, Vasundhara, Ghaziabad- 201012
{ Mot |5 hereby gaen that She Maticnal Company Law Tribural kas ondered the commencamant of a
Emrpnrarainsdumq.' rasoiution procass of the VATIKA LIMITED on 03,02, 2026

T creditors of VATIKA LIMITED, & hereby calisd upon 1o submit Belr diaims with proof on or before
17,02, 2026 o ha infanm resciufon professional & tha address mentionad agams] enfry Ma, 10
| The financial crediors shad submi their ciams with proofhy electronic means only, All other creditars may
| subimid lhe claims with prodl in peescn, by postor by electronic maans
A financial cred®ar balonging 1o & class, a5 Ested against the entry No. 12, shall mdicate its choice of
authorzed regresenatve from ameng the thves insolency professicnals lisied against entry o, 1310 acl
| a5 aulhanised raprezentativg of therclass Fame Buyars] in Foem CA

!Eulmissiuﬂ of false ormisleading proofs of claim shall aftrac penalties,

|14, {8) Relwant farms and

(k] Detaiz of aulhanzed raprezentalivas
ae avalable B,

| Date : 04.02 2026
| Place: Ghaziabad

Address: X3, Second Floor, 10, Skka Complex, Community Centre,
Praed Vihar, Maw Dalhl - 110092 | EMaik: ip.mksinghiigmail.com

Address: C-3, Fiol Mo B, Secior 12, Dwarka, New Dethi -110078

Interim Resolution Professional of VATIKA LIMITED
Regn.Mo.: IHEIPA-J01NP-POOGET! 201 7- 8111 (49

Sdi-
Jayant Prakash

POSSESSION NOTICE

Under Section 13(4) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 & Rule B-{1) of the Security Interest (Enforcement) Rules 2002, |Appendix -IV)
Whereas, the undersigned being the Authorized Officer of Ms BAJAJ HOUSING FINANCE LIMITED [BHFL) under the
Securitization and Reconsiruciion of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers
canferred under section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand MNotica(s) (o
Borrower{s ) Co-Borrower(s)' Guarantors) mentionad herein below to repay the amount mentionead in the notice within &0 days
from the date of receélpt of the sald notice. The Borrowern's) Co-Borrower(s) Guaranior(s) having failed to repay the amount,
nofice is hereby given o the Borrower(s )V Co-Borrower[s) Guaranior(s) and the public in general that the undersigned an bahalf
of Mz Baja| Housing Finance Limited, has Laken over the possession of the property described herein below in exercise of thi
powers conferred on him under Section 13{4) of the sald Act read with Rule B-(1) of the said rules. The Borrower(s) Co-
Borrower{s ) Guarantors} in particular and the public in general are hereby cautioned rot 1o deal with the balow sasd property and

BAJAJ HOUSING FINANCE LIMITED

E FINSEIV
Corporate office: Cerebrum IT Park B2 Bullding Sth foor, Kalvand Nagar, Pune, Maharashira 411014

Branch Address.: 13l Floor, Commercial Complex, 33, Ram Nagar, Above Viaya Bank. Kaughambd, Ghazizbad, Uttar Pradesh
201017 Branch Address.: 14ih Floor Agarwal Metro Heights Metai Subhash Palace Pitlampura Mew Dathi -110034 Branch
Address.: Znd leor M-31 04 DLF Colony Sactor-14 Gurgaon Haryana-122001

Demand Notice Under Section 13 (2) of Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002,

Undersigned being the Authorized officer of Mfs Bajaj Howsing Finance Limited, hereby gives the following nofice to the
Borrower|s/WCo-Borrower(s] who have failed to discharge thair lizhility i.e. defaullzd in the repayment of principal as well &5 the
inferest and other charges accrusd there-on for Homes loaniaiLoan{s) against Proparty advanced to them by Bajaj Housing
Financae Limited, and &s a consaguands (he [oands) have bacome Non Peforming Assels. Accordingly, nolices ware issued 1o
them under Section 13 (2] of Securitization and Reconstruction of Financial Azse1s and Enforcement of Security Interast Act, 2002
and rules there-1o, on thelr last known addresses, however the same have been refurned un-servediundelivered, as such the
Borrower(s)Co-Borrowers) are hereby intimatedfinformed by way of this publication nofice o clear their ouistanding dues under
thia loan facifities availed by them from fime ko time,

Loan Account No./Name of the Borrowen|s)
Co-Borrowens) Guarantor(s) & Addresses

Bramch : GHAZFIABAD LAN No.
H581HLD11967T63 & HEETHLT1200912

1. Ashok Kumar Mandal (Bosrower)

2. Sanju Devl (Co-Bormower)

Both AL House No 2637 GF, Housing

Address of the Secured! Mortgaged
Immovable Asset! Property to bo enforced

All that piece and parcel of the Mon-agnoultural Property
Described a5 House Mo, 2637, Type LIG Ground Floor, Housing
Board Colony, Sector-03, Faridabad, Haryana Tolal Measuring
Area 4978 5q. Vs, Having 85 Covered Area 200 54, FL., -
121004 East : Road, West : Houss Mo, 26598/LIGEFNAFBD,
Board Colony, Sector 3, Ballabgarh, |North ; House Mo. 2636/LIGIGF/03FBD. South : House Mo
Fandabad, Haryana-121004 2EIBLIGGFOAIFED

Branch : DELHI LAN No. H40MHLPOGE246389 | All thal piece and parcel of tha Mon-agricultural Property

Demand Notlce
Date & Amount

2th Jan 2026 &
Rs. 21,040 984/
(Rispees Twenty
One Lakh Mine
Hundrad Esghty
Faur Only)

20h Jam 2026 &

1. Mohammad Wasim (Bormower) Described as: Shop On Grourd Floor, Partion of Property Rs. 39,52 581)-
2. Yasmin Khatoon (Co-Borrower) Mo Bearlng Mo MPL Mo- 6056, Gall No-4, Block-2, Plot]  {Rupees Thirly Mine
Both At House No-53/1 Plot No-53 Kh No-|No- 18, Dey Nagar, Karal Bagh, New Delhl -110005 East Lakh Fifly Two

132 Right Portion Ground Floor, Stree! Mo-9 |- Proparly Mo. 14, Wasl :- Proparly Mo, 17, Modh - Road, | Thousard Frve Hundred
Village Wazirsbad, Dealhi-110084 South - Remaining Portion of the Property & Road Eighty One Only)

Branch ;| DELHI LAN No. HEOTHLP104G0TT | All that piece and parcel of the non-agriculiural 20 Jam 2026 &

1. Priti Goal (Borrower) property described as: Shop on Second Floor bearing | Rs. 33,35,558/)- (Rupess
2. Ashish Goel [Co-Borrower) private no-1307/209, without roof rights part of property | Thirty Three Lakh Thirty
Both At 1/2570-B, Gali No. 5 Ram Magar|beanng nos 1307 and 1308, Ward Mo-V situated at|  Five Thousand Five
Shahdara, Norh East, Dalhi, -110032 Valdwara Maktwara Chandn Chawk-110006 Hurdred Fifty Eight Ondy)

Branch : GHAZIABAD All that plece and parcel of the Mon- | 22nd Jan 2026 &
LAaN Mo, HSE1HLT1054840 & H5E1HLD1017151 agricultural Properly Described as: | -Rs. 20,75 B27I-
1. Ramesh Mishra (Borrower) Flal Mo FF-03, 15 Floor, MIG, With | [Rupees Twenly
At : Plot Mo B 73 Flat No FF, 03 5if Ved Vihar, Ghaziabad, Uttar Pradesh- | Roof Rights, Front Middle, Side|Lakh Sevenly Five
201102 From MNorth Side, Plot Mo B-73, 8F|  Thousand Six
2.MalaMala(Co-Baorrower) Vied Vihar, Village, Sadullabad,| Hundréd Twenty
Af: Plol Mo B 73 Flal Mo FF, 03 S Ved Wihar, Lonl Ghazabed, Har | Ghazlabad 201102 Seven Cnly)
Pradash-201102

Branch : GURGADON LAN Mo.
HS80HHLOT23457 & H5B0HLTOT 28420 &
H580HLTOT20231 & H530HHLOTOO04E0
1. Bhahid Ali {Borrower)

2. Hameedan Begum (Co-Borrower)

Zith Jan 2026 &
Ris.- 30,47 BHFI-
{Rupaas THiAy

Lakh Forly Seven
Thouzand Eigh

Schedube of properdy 1 All that piece and parcal of the
MNon-agriculiural Properly descrined as: Plod Mo, 250
Admeasunng 69 5q. Yds,, Fca No, 1240-A Block-C SGM
Magar Faridabad Mouja Sanjay Gandhli Memorial
Faridabad  Mowla Badhkal Tehsd Fandabad Khasea
Both At: Housa No 124064 Block C 33 Feet Road | 88/25/4, 25/3. Mouja Sanjay Gandhi Memarial Faridabad | Hundred Esghty
SGM Magar, Faridabad, Haryana-121001 Haryana Morth- Restof the Plot, South-Other land, East- Seven Only)

Road, Wesl-Othar Plol, Schedule of property 2: All that piace and parcef of the Mom-agricultural Property described as: Plat Mo.
290 E 303 Admaasuring 69 Sg. Yda,, FCA Mo, 1240 Block-C BGM Magar Faridabad Mowja Sanjay Gandhi Memarial Fardabad
Mowja Badhkal Tehsil Fandabad Khasra 99 Killa Mo, 25/3 and 25/, Mouja Sanjay Gandhl Memorial Fandabad Haryana Maorth-
Property Milap Crand, South-Clber land, East-Road, Wesl-Other Property

Branch ; DELHI LAN No. HEOBHLTO5259210 &
HEOEHHLD430346 & HEDBHLTB529211

1. Ehuban Bhat {Borrower)

At : 180046EB Ground Floor Sscior-18, Ganga
Complax Vasundhra, Ghaziabad, Uttar Pradesh-

Z3rd Jan 2026 &
Re. 23, 70,642/~ (Rupees
Tweanty Thras Lakh
Savandy Thousand Six
Hundred Fordy Twa

All fhai piece and parcel of the Non-
agnoultural Property described as: Flat Mo. 5-
3, Becond Fidor, Roval Divine, Plot Mo, 33,40,
Schama  Jamuna, Enclave, lskcon Road,
Willage- Baad Mohanpura, Tehsil Sanganar,

201z Buit Up Area 960 50 FT. Jaipur-302028 Cinly)
Branch : DELHI LAN Mo. H401HLT1047534 | All that piece and parcel of the Mon-agricultural Property | 20th Jan 2026 &
and H401HLD1041223 described as: Entire Built up third floor comprising of third | Rs. 49.80,081/-

1. MANOHAR LAL (Borrower)
2. AKSHAY [Co-Borrower)

reams 51 and Top Floor , with rool rghts comprisingof bwo | [Rupees Fory
room sel L-Typa'Corner Measuring Area 5852 Sq. Mir, L.e. | Nine Lakh Eighly
ALWE 1 Ganesh Magas || Shakarpur, Opposite | 70 Sq. Yds each floor a part of built up propery’ Bearing Mo. | Thousand Eighty
Aggarwal Sweet Akshardham, Delhi-110092 WEB-1, (Constructed on old piot . 5), situated a1 W-B Block Cine Only |
Ganash Magar-il shakurpur ot of khasra no. 180, in the area of village shakurpur khas, lllzqa Shahdara, Dethi-110082. East
Propery of others, West : Read 30ft. Wide, Narth ; Remaining portion of the Said property, South ; Boad 15 FL Wide

A o e T e T L e TN P e S WELTY S

This step is b=ing taken for substiuted service of nofice, The above Borrowsars andior Co-Borrowers Guaramiors) are advised fo
make the payments of outstanding along with fulure inferest within 50 days from the dale of publication of his notice failing which
{witisaut prejidice toany olher right remedy available with Bajaj Housing Finance Limited] further steps for taking possession of
the Secured Assetsl mordgaged property will be indiated as per the provisions of Sac. 13(4) of the Securitizaton and
Reconstiuction of Financial Assets and Enforcement of Securily Interest Aot 2002. The parties named above are also advised not
io aliznale, creale third party interest in the above menticned properties. On which B ajaj Housing Finance Limited has the charge.,

Place: GHAZIABAD, DELHI, GURGAOMN Date: D5.02.2026

KOTAK MAHINDRA BANK LTD.
Registered Difice: - 27 BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai -400 051. Gorporate
Epicah Mall, Znd Floor, 68, 681,

Sdi- Authorized Officer, Baja] Housing Finance Limited

identity No. LG5T10MHT9E5PLCO3E137T). Regional Office, Kolak Mahindra Bank Lid,,
Najafgarh Road, Indusirial Area, Moti Nagar, New Delhi -110015.

PUBLIC NOTICE FOR AUCTION CUM SALE
Mofice is hareby given o the public in general and in particudar o the Borrowsr'Co-BomowerGuararior'Morigagor that the below-described
immovable property martgaged fo Kolak Mahindra Bank Lid, and the Physical Possession ofwhich has been [aken over by the Authorised Officer
of Kotak Mahindra Bank L, which will be sold on “AS |5 WHERE I5" “WHATEVER THERE 12" AMD A% IS WHAT 15" basis. Offars ane invited o
lake parl In e-auction through the ‘Web Portal of our e-Auction Sarvice Parfner, Ws.C1 Indla P Lid  (www.clindia.com) Le
haips:www bankeauctions, com by the undarsigred for sale of the immovable proparty of which particulars are given below:-

any deatings wilh the said propery will be subject 1o the first chargs of BHFL for the amountis) as menboned harein under with Mame of the Demand Description of the Reserve Date of Datal time
furlure intarast iherean. Borrower(s) / Motice Date Immovable proparty Price Inspection of | of Auction
Name of the Borrower{ s Guarantor(s) Description of the Demand Notice | Date of Guarantaoris) | and Amount Immaovable

(LAN No, Name of Branch) Immovabie property Date & Amount  |Possession Martgagonis} property
Branch : GHAZIABAD LAN Mo, &0 {hat pioce and parcel of the Non-agncuttural Property| 181120268 &  [023.02.2026] | 1-Mis Aatman Impex Demand Notice | ALL THE PARTS AND PARCEL OF THE | Rs. 391924171 | 15002006 | 54-02.2026
H581HLD1252842 & HSBTHLT1256361 | described as; Backside RHS portion of Second Floor| Fs. 28 20, 181/- (Borrower) Dated 23-00-2(:24 PROPERTY BEARING ADDHESS [Rupees Three Crorg| 14:00 hrs. - from
1. Santosh Ranjan Bharti {(Borrower) | Withoul Rool Rights, Area admeasuring 4554 Yds., | {(Rupees Twenty Z Mr. Deep Marayan Amaount: RS, *Freghald Two & Half Stored built up Minely Cne Lakh 16:00 hrs. | 11:00 hrs,
2. Anju Kumari (Co-Borrower) Having Pvi. No. 18, aut of freshold built up property No. Eight Lakh Goyal (Co- Borrower & 2.60,86.736.700 | Progerty No, 130, ‘bottom to-top wih its Ninety Two b 1300
Al Flal No 18 Plot No 56a Block B Gal | 56-A, in Block-B. land area measuring 350 sq.yds., Twenty Guarantor) I'F?.l.lu 9:95 Two | roof rights and above’, in Block F, Pocket | Thousand Four hrs
No 13, Guru Harkishan Nagar Maliala | compeised in Khasra Mo, 16/7, situated in the Revenue| Thousand One 1. Mrs. Kiran Goyal wio I:" 35 99 Bartar - Slkiated I the Bvaul Man | Hundesd Sevelean
Exin, Uttam Nagar West, Delhi-110058 | Estale of Village Matiaia, Colony known as Guru| Hundred Eighty Shri Dhar Goval TR | Rty S SR L o

MNagar, Matiala Exin,. New Delhi-110059, East: Pyl Mo, 17, West : Other's Property,|  ©ne Only) [Mortgagor erumnlnr] Eihly =i il i 'FEIh' _4I'I—I

Hﬂmm 9133.5 gt - VL : : - gag Thowsand Seven | Admeasuring area 31,96 59. mirs,” North; | Earnest Money

-Pvl No. 13, South : Gall 4.Mrs. Meena Goyal Wio |y oot Thiny Six| Pt No. 729, South: Plot No, 131, East | Depesit (EMD)
Branch : DELHI All that piece and parcel of the Non-agricultural Property| 18.11.2025 & |03.02.2025] | Deep Narayan Goyal and Paisa Pilod Mo, 109, West Enbry 10% of Rasarve
LAN No. H401HHLDE29095 & described as: Built up Third Floor Left Hand Side/ Westsm | Rs. 23 57 488/ (Mortgagor & Guarantor} | o) Type of Possassion -Physical Prica
H401THLTOG632611 Partion With Roof Rights on Property Bearing Plot No. 89, | [Rupses Tweant
 Maniah Yadiy (Horrowadt flobeginupll 2oib E‘?h S m_“f_n L iy q?mn_ Bulkding {anepiakh F.m; Last Date for Submission of Offers /EMD:- 23/02/2026 till 5.00 pm.
2. Pratima Pratima (Go-Borrower) | huilt on Khassa No. 60018, 21, 2/2_ 3/1.& 32 Siluated in the SeEven _ Important Terms & Conditions of Sale: _ _ _
At H No 89 R-2 Block. Mohan Revenue Estate of Village Hastsal, Delhi and the colony| Thousand Four 1, ThEIHuﬁIIJr!-IEG‘.’J-"IdLIH:lEﬂEIE p-urll'lerurlhﬂrTgrmSandlﬁundll_Jnl:sul'lhEEr:.' docurnant and a5 per he procedure sat oul tharein. Biddersmay
Garden Uttam Nagar, Dethi-110059 | known as Mohan Garden in Block R-1l, Ustam Nagar, New| Hundred Eighty go through the website of our E-Auction Service Provider, Mz, C1 Incia PvilLid i e. hitps: dwww. bankeauctions com_for bid documents, the

Dalhi-110059. East : Plot Mo. 30, West : Porion of Plot, Nordh | Eight Only) details of the secured asset put up for e-Auction and the Bid Form which will be submitied to the authorized officer at e branch
- Other's Plot, South -Road 18 Feet Wids officairegional office as providad henain;

Branch ; DELHI Al that piece and parcel of the Mon-agriculiural Property| 26.91.2025 & fﬂﬁ_ﬂ?_?ﬂ?ﬁ
LAN No. H401HLT1185023 & described as: Second Floor Portion (Left Hand Side), without| Rs. 25,81, 383/ |
H401HHL1184076 roofitarrace fghts, having its plinthicovered area measuring |(Rupees Twanly |

1. Durga Durga (Borrower) 41.805 50, mirs., bearing Parl of Proparty Mo, 2792, buitonpart|  Five Lakh

2. Pankaj Pankaj (Co-Borrower)| of Flot No. L-6, land area measwring 50 sq.yds, ie 41,805 sq.| FEighty Cne

AL 50T Ramjas Road, Ramjas
School Ma.5, Karal Bagh, 5.0,
Cantral Dethi-110005

mtr., out of Khasra No. 541, situated in the area of Village|Thousand Three
Chandrawali alias Shahdara in the abadi of Gali Mo_2. Bihari| Hundréd Eighty
Colany, Shahdara, Delhi-110032; East: Gali, West: Properly Thras Only)

of otivers, Morth - Part of Property No. 2792, South ; Praperty Mo, 2792

EBranch : DELHI LAN Mo, Al that plece and parcel of the Mon-agricultural | 26.11.20258 |02 2006
HAMHLT1421034 & H401HLD1416280 Property described as. Bearing Flal Mo, FF-3,| Rs. 2655973
1. Lav Kumar [Borrower) First Fioor, MIG, Front Side LHS, admeasuring | (Rupess Twenty

2. Meha Sharma (Co-Borrower)

A1 FL Mo FFD3, Pl Mo D 93, 181 Floor, SLF
YVad Vihar Mear Gda Pani Tanki SLF Yed
\ihar, Ghaziabad, Sadullabad, Uiiar

Six Lakh Fifty Five
Thousand Mine
Hundrad Savanty
Thras Only)

52,67 5q.Mir, Without Roof Rights, Piot No, D-93,
SLF Ved Vihar, Village Sadullabad, Pargana,
Lani, Ghaziabad, Ullar Pradesh-201102. Easi :
Flot Mo, D-54 95-98 Wesi: Others Land, North ;

Pradesh-201102

Diate: 05.02, 2026

Ciher Land, South 30 Feet Wide Road

stl= Authorzed Officer, Bajal Housing Finance Limited

Place: DELHI

Public Notice For E-Auction Cum Sale

Saba of Immavabda progesty mortgaged ta lIFL Heme Finance Llﬂlil"ﬂdér'FL HFL) Coeporabe Offics al Plol Mo 88, L ‘Ehar, Phasa=1Y, Gugasn-
122015, (Haryana] end Branch OfFice at-ard Floor, Cherry tower, 81 Sidhart Enclave. Ballupur Chowk, GMS Road, Debradun-248001 (308, Jrd
Floor, Padam Business Park, Plot no. INS 1, Sector 124, Awas Vikas, Sikndra Yojna, Bgra-Z82007 under the Securitisation and
Recenstruction of Financial Assets and Enforcament of Sacurity Interest Act, 2002 [hersinafter " Act’). Whereas the Authorized Cificer A0 of
IFL-HFL had taken the Fﬂﬂﬁ&ﬂﬁlnn of the fallpwing propertyies pursuant o the notice sseed LS 12020 of the Act in the follswing ban
accounts/praspect nos, with & ighi ta sall the same on “AS 15 WHERE |5 BASIS, AS 15 WHAT 15 BASIS AND WITHOUT RECOURSE BASIS” for
ragiration of IIFL-HFL's dues, The Salewill be done by tha undersigned thraugh s-suction pletform pravided at the websse: www iiflorehame.com

Imporiant Informafion: This auction is published basis possession vide Sec 13 (4} of SARFAES] Act. Physical possession will be offerad post
recelving of Section -14 order as per 55 labd down under SARFAES] Act and as and wihen physical possession will be taken, Bidder shall dao
necessary dus-diligence in respect of documents and legality bifese paricipating in auctian proceeding,

Made 0f Payment - EMD paymenis are bo be made vide online mode only. To make paymaents woul kave 1o visit hitps:ifaww, iflonehome.com and
pay throwgh link available for the property Secured Asset anly. Mote: Payment link for each propertyl Secured Asset is different. Ensure you are
walng link of the propertyl Secured Assel yvou intend to buy wide public auction.

For Balance Payment - Login hitps:iwww.iiflonehome.com =Select "My Bid" > Click on Pay Balance Amaount

Barrower(s) | | Natice Date amw Date of Symbolic Reservo Prica ||
i . _and Amount . Alr Possassion Rs. 704000,00-(Rupees
Guarantor(s) 21012025 Rs. 151387200 | All fat part and percel of the property 11082025 Saven Lakh Four Thausand

Mr. Garih (Rupess Fifleen Lakh | bearing: Bhumikhasm no 2138 H, Siusled [ e Dnly}

Whrs. Kajal Pireen Thousand Eight [at mauza Shankarpur, hakumatpur, Diate 0AAHT2 Earpest Money Depasht
(Prospect No- | Hurwdrad and Twlva Dialy} VikasMagar, Argana Pachwadoon, |Re 464767735 (Rupess Seteen|  (EMD) Rs.T0400.00:-
IL10215809) Bid Increase Amownt | Dehradun, Uittarskhand, 245155, INDIA| Lakh Farty Seven Thousand I;HLI[IE:EIEIE Sevanty Thausand

R#. 2000000/ [Rupess | Land_Area, Carped_AreaB00.00, 76100 | Six Hundred Seventy Saven our Hundred Only)
Taenly Thausand Only) and Thirty Five Paisa Only)
M. Ranchands .'%Iwﬂliﬁ ﬁ: 13|_B;2Hli1153._.w ﬁathﬂt |}E=Iarh-1. ahﬂh{la:ilri:el ?Lélll.;_ﬁ;'murly 11042025 Elhﬁ“hﬂué?h [HEFWE
Maufiyal Mrs: Sarita | (Rupess Thirgen aely | baaring: Bhumi khala ne 135, Khasra no Eight Lekh Sewventy Five
[p;‘:,pﬂt Mo Two Thowsand Eighd 150, srfusfad in Muja Kheda Pachuea, Total Qutstanding As On Theeasard Oy
10221738 Hurelred and Thirtesn Only) | Tehsil Wikasnagar, Pangana Pachwadoon, Date 00/01/2026 3
| 1 vttt i, ! Disfl Dehrackin, 248108 fArea Admsasuring | RS, 160067212/ (Rupees | Earnest Money Deposit
Increase Amount - J
Bid (I 50 FT |, Froperty Type: Land_Area, | Ststeer Lakh Six Hundred | (EMD) Rs.87500.00/-
R, 20000,00/- (Rupeeas Bt |.|. |";-"El-3. -:arpet l!l.l:-ﬂi FFE."FI'EI'H: SﬂlllE.n‘r!II Twic and Tesslva {Ripees Eghty Sayven
Twenly Thousand Oalyl | areas 21§00 50,00 95100 Faisa Oniy Thausand Frve Hundred Dnly)

" Borawsrsi ™ Demand Nofice D e ] Do of Pyl Resenve Price ||
w _!“ - - . : L g s ; Rs, 220&000, - rHUI.-'E'_ﬂb
: 120E2022 Rs, T1BZA52.00 | All that part ard parcel of the progarly 2EIHES Twarky Four Lakh Eight
Mr. Anil Kumar (Rupesas Twenty One Lakh | basrng: Plal No. 79 Area Admagsuring Total Dutstanding As On Thowsand Criy)
Mrs. Sangaeda Eighty Twe Thotsant Mire | 7245 Sq Yards Bearing At Khasra Mo, ol Date 02104 ggzs Earnast Monev Decoait
(Prospect No- | Hundred amd Fifty Two Only)| 485, Shustied At Knushboa Fiesidency| o Eiatzeﬁ‘lﬁ 19::' Fioses | 1EMD) e Pt
§22464, 8635T6) | Bid Incroase Amound | |noi Saran A 28000, L PYGRSA, |l Elony Lk Trirty Two | (Rupees Two Lakh Fary
Hs. 22000.001- [Rupees Propery Type: Land .:.;:;g. Buis |_||';; | Thowsand Fifieenand Ten | Thousand Eight Hundred
Twenty Frve Thousand OniY) | s o procarmy Area: 780,00, 885,00 Paise Only) Oxly)
Date of Inspection of property EMD Last Date Datel Time of E-Buction
AR 11:00 hrs -1400 his 2002026 Bl 5 pm ZAMRAGIAE Al 11:00 hrs -1 3:00 hrg

= . TRy Tarms and Conditions:: . :

1. Far participating in e-auction, tending bidders rEIE:IL'H'Ed to register their details with the Sarvics Provider hiltps:(teaes, idiomsbome.com | well in
advence and has bo creale the login account, login ID and password, Infending bidders kave fo submit the ent of the EMD pror 4o parlicipalion:
Lipon pawmend, bidders arerequired 16 subini the elecirorically signed E-Terder FormiBid Foem (E-Sign | asing Sheir Aadnzar Mumber

2. The beddars shall improwe thed offer in mulliphe of amount menticned under the codumn Bk Increase Amount”. In case bid 5 placed Inthe lagt S mingles
of Ih Cioging bmne of the auction, the dosing lime sl automatically patexerded for S minules,

3. Tha bidder should deposil 25°% of the bid amount {after adjusting EMD) wilhin 24 hours of the acceptance of bid pce by the A and the balance T5%
ofthe bid amount within 15days fromithe dale of confimationof sak bythe secured creditor, Alldeposit and ent shallbeinthe prescribed mode of payment.

4, The purchaserhes o bearthe cass; applicable stamp duby, fees, andany other stahutory dues orother cues e municipal tax, costs associzied with the
CormiEyantaal transferof te land.and all oiher incldanal costs; char sinchichng il taxes and ratas o IIIIE'I!%B redating to e progety

5. Tha purchaser has topay TOG apphcabia bothe lransa-:lk}nlpaarrnm af sale gmount and sibenil tha TOS cerlificalewith |FL MFL

6. Bidders are advized fo go through the wabeile https: I wwwiilionshame. cam for dedsiled tarms ard conditions of suckon sale & sucfion apolicafian
foumn bedore submitling their Sids tor taking part in the eauchicn sals ,:lrmeeding;. : : Y

T, Fordeails, halp procedure and online iraining on' e-auction prospesctive Bdders may contact the sendce provicksr £ mall 1D:- auction, g com,
support Helpling no, 1600 2672 459,

8. Forany q;.:.?_r,' ralated o Propedy datails, Inspechan of Praparty and Onlne bid ale. cal IFLHFL 164 free ne 1800 267 2 438 from [9: 30 hes 1o 18:00 ke
batwean Morrday bo Friday or wnbe o email.- cai@iilonehome.com

8. Mobica &5 heraby given to abowe seid bornowers to collect the household aricles, which were lving in-the secured agsed gt the time of taking physice

sSeSsI0n within 1 days, atherwise [IFL-HFL shall nat be responsible for any |oss of proparty under the circurmstances,

10, Further Ee nolice is harety given o the Borrower's, hat in case they fad 1o collect the-abowe said articles same shall be sold in accordance wih Liw,

T1. In: case of defaull in payment af any slage by the successiul bddar! auclion purchasar within ihe above slipulated lima, he sai wil ba cancelled and
the amount already paid will be fodaited finduding EMD} and the property willbe apain putio sale

12 A rasenves the nghts 1|:-r||_?a5t|:||:na'can|:|!4 or wary e tarms and condition of fendar/auction without assagning any reason thereof, In case of any
dispute in tenderAuction, the decison of AC of |IFL-HFL wit befinal,

15 DAYS SALE NOTICE UNDER THE RLULE 3 SUB RULE [&SFREAEF#EE[ ACT, 2002
Tha Boerower ang hereby notilied to pay the sum a2 mantioned above along with upto dated imerest and- ancilary axpenses bafiora the dabe aof
Tenderifuchan, fafing whichiha prapery will be auctioned’sold and balance dues ifany wil be racovered with interest and cost.

Place : Dehradun, Agra | Date : 05-02-2026 Sd/- Authorised Officer, For IFL Home Finance Lid,

Z Al the intending purchasers/bidders are required io register their name in the: Web Portal mentioned above. as
hitps:\wass bankesuclions.com and gengrate thair User 1D ard Passward in free of cost of heir own o parlicipale m fha e-Auction an the
date and fime aforesaid,

4. Forany erguiny, mfarmation, supporl, procedure and oniing fraining on a-Auction. the prospactve biddars may confact he Mis G Indis P
it Depastment of gure-Auction Serdee Parmer b, P Dharan Krshaa, through Tel Moo +81 7289971124 2526, Mobile No.- 9044182222
& E-mail ID: andhrai@e Tindia, com & supporti@bankeacclions.com

4, For parlicipating in the e-Auction, inlending purchasers/bidders-will hava lo submitiuplead In the Web Portal
[hilps:iwww Bankesuctions.com) the defalis of payment of interesd-free refundable Eamest Money Deposit (EMD) of the secured assel as
mentioned above by way of Demand Draftin favour of 'Kodek Mahindra Bank Limided’ payable at Delhs along with sef-atlested coples of the
PAN Card, Aadhasr Card, Resdence Addrezs Prool, Board Resclutions in case of company and Address Preol as specilied above alang
with the requisie biditendar foryinthis regard

5. Tha EMD of all ather bidders who did not sucosed in tha e-Auctan will be refunged by KMBL within 72 working hours of the closura of the a-
Aucsion. The EBMD will not carry any interest

6. Thebalance 2nount of purchase considaration shall be payabla by the Successful Purchazen' Bidder on or bifore the Staanih { 15th) day
from the gate of Tonfirmation of Sale’ of the said secured assetby the Autharised Oficen’ Secired Creditorar sisch extended period &8 may
be agreed upon in watng by the Autharised Officer &1 his! her discredion. In case of default, all emaunts deposited &l then shalibe lisble o be
lorfered,

7. Fornsgection of progerty or mare informaticn, fhe prospechive bidders may contact the Awhonsed Represeniative, M Ashok Mobwani
(Mhabile Moo +84 BEF3TATAET . E-mall [D: Ashok motwani@kalak com);

& Al any slage of the e-Auckan, the Authorised Officer may acceptrefectmodify'cencel fhe bidioffer or postpone the e-Auction withoud
assigning any reazon theraol and withow! any prior nabce. In case any Bld & rejecled, Aulhossed Clicer can regoliale with-any of the
rendened or intending bidders or other parties for sale of property by Private Treaty,

9. Sale i subject bo the confirrmation by the Authorzad Officar. The Successhul Purchasen Bidder shall beas any stabubory dues, taxes, fess
payable, stamp duty, registration fess, eic. that iz reguired o be paid in order 1o get ihe property conveyeddelivered in heshenitz favour as
per ihe apphicable law:

0. Thesale shall be subsectio rulescopditions prescribed under the Securiisation and Reconstnuclion of Financial Assets and Enforcament of
Secyrity interest Act, 2002, as amended from fime b fme; § shall solely be the responssility of the Successful Bidder! Purchaser iz get the
s regestarad, All expenses mlaling b slamp duly, regstration chargas, Iransler chares and any alher sxpanses and chargas in respact
iof he registration of the sale for the above rafarmed properly shall be barme by the Successil Bidder’ Purchaser. The sala has (o be
registered atihe earliestelsethe prchaser has io give e reguesi letter to KMBL mentioning the reason of delaying the registration

11, Mo parson ather than the inending bidders offeror themselves, or their duly authorsed representative shall be allowed to parlicpatein the -
Auciionisale proceedings, Such Authonsation Leter s required to submit siong with ihe Bad Documents;

12, Thebid price shal beabove the Reserve Price during e-auckan and evprove their offer in mulliple of Bs. 1,000,000 as incremental amount
The propesty wil not be sold befow the Reserve Price set by the Aufharised Officer.

13, Thesuccessful bidder s requived io degosit 25% of the sala price (inclugive of EMDY smmediately not 1ater than next working day by Demand
Draft dran in favour of Kotak Mahindra Bank Lid,, payable a8 Dethi and the balance amount of sele price shall be paid by the succassiul
bidder within 15 days fram the dale of confirmaban of sale by Bank. Tha EMD as wall 85 Sa%a Pncs paid by the inferasied buidders shall cany
net nleresl. The daposit of EMD or 25%., whatevsr the case may be shall be forfeiled by the Bank, if the succeesiul bider falls bo adhare 10
the terms of zale or convmits any defaull

14, OnComplianca of tarms of sals, Authorised Officer shall issue “Sale Carlificate” in favour of highest bidder, All the axpenses ralaled o stamp
duty, regisirafion Charges; Conveyance, VAT, TDS etc; o be bome by the bidder'purchaser

15. Bank does nof take any responsibilily ko procune any permisziond™NOC from any Authorly or wnder any olher [ in foroe in respect of
propesty ofierad or ary ather duesi.e culstandng waten'slectic dues, property tax or othar charges if any

6. Thesiooassid bidder shall bear all expenses incliding pending dees of any Devalopment Authorily il armytaxes/ulility biksate. o Municpal
iCorporadion or any other authorityiagency and fzes payable for stamp dutwiregistration fee ete, for registration of the 'Sele Cerificate’,

17, The Successful Bidder is requirad o deposit the TDS 1% of the tefal auckion amownt in the nama af the moetgagor f the Reserma auction
amauntis of Bs 50,00, 000/ | Rupess Fifty Lakhs Only) or more. The Pan Mo, of  Mrs, Kiran Goyal, Pan Gard Mo, APCPGEDEIN & Mrs
Mesna Goyel, Pen Card No: APCPGEEDEAM

18, The Aidhorsed Officer resendes the ahsolule right and discrefion fo accept or reiect any or all the offersibids ar adjoumicancal the sale
‘wilthoef assigning any reason or madify any lerms of sale withautany paornotice,

19. To the best of its knowledge and information, the Bank is npd aware of any encumbrances on the propery to be sold except of Bank
Interesied paries should make thair own assessmentof tha property ko their sabsfackan, Bank doss nal in any way guaranise or makes any
rapresentation with regard (o the filnesziile of the aforesaid progerty. For any olher mformation, the Authonsed Officer shall not b held
rasponsibie for any charge, ken, encumbrances, property tax or any other dues io the Government or anybody 0 respect io the aforesaid
property. AlLegal case (CSi05) 63472024} is pending &l Hon'ble High Courd Delhi and bank is nod parly-in the legal case whereas noslay s
granted against auclion sake of tha mordgage propery as per the knowledge of bank.

20, Furtherinterastwill ba charged as applicabie, as per the Loan documents on ihe amount outstanding in fhe wofice and incidental expensas.
cosls, als., s due and payable bl £ raahzation

21, The nolica is heredy givan i he Barmower (51 / Mortgegeris) Guasantar]s), o remain prasant personally at the ime of sale and they can
being the imending buyers/purchasars for purchasing the immavable properly as descrbed hereln abowe, as per the particulars of Terms
and Condifions of Sale

22, Thairmmavable property will be sokd Lo the highesl bidder basis inler s bidding process.

£3. Bankis not responsible far any kabBies upon the propedy which & notin the knowdedge of {he Bank

Tne Borrower {5 ( Morigager(s) | Guarandors) are beraby given STATUTORY 15 DAYS NOTICE UNDER SUE RULE 1 OF RULE 9 READ
WITH SUB RULE 2 OF RULE & & SUB RULE 6 OF RULE & OF THE SARFAESI| ACT 10 discharge the liabiity in full and pay the dues as
mentioned shove along with up i dele interest and expenses with in Fifieen days from the date of this nofice failing which the Securad Asgal will
bie s6id as per the terms and condifions menficned above In case there is any discrapancy belwaen the pubcations of seks mobce in English and
Vamacular nawspaper, then Insuch casa the English navwspaper will suparseda the vermacular nawspaper and itshall ba considerad as he fnal
copy, thizs rermoving the ambeaguity. I the borrowerguaraniorsmorigagers pays the amount due b Bank, in full bafore the date of sale, auction is
liabée i be siopped

Fordetailed kerms and conditions of the seia, contact the Bank officer Mr. Ashok Matwani & BETITIT35T & Mr\ikas J. @ BET00834T 55 al abave
manlioned Regional office of Bank.

Special Instruction: e-Auction shad ba conducted by our Service Provader, Mis: 1 Endia Pel Lid_on bahalf of Kolak Mahindra Bank Limited
tRMBL), on pre-spacied date, while the bidders:shal be quating from their own home! offices! piace of their Gid as per their cholce above the
Resarve Price, Intemet conmacivity and other peraphemaka requiraments shall have fo be ensures by biddears themseives, Please nobs thel
fzlure of Infermet connechividy [due io any reason whatsoaver § may be ) shall be sole responsibdify of bidders and neither KMEBL nor 51 India P
Ltd shall ba respansible for thasa unforaseen drcumstances. Inordar o ward-off such contingan siluation, bidders are raquasted la make all lhe
NEcassary amangemants! altarnathves whataver roguired sathat ihey areable fo circumvent such situation-and sill be able to participate in thea-
Auction successfully, However, itis requested to the Biddens) mof fo wait fill the Bsi moment fo quatelimprove hisd hes Bid o avoid any such
comples silugtions,
Flace; Delhi

Diate: 05-02- 2026

Kolak Mahindra Bank Lid.
Sdi- Authorigad Offices,

epaper.nnancialexpress.co
o® @ Pap P »® @

New Delhi
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JAIPRAKASH

POWER VENTURES LIMITED

Regd. Office : Complex of Jaypee Nigrie Super Thermal Power Plant, Nigrie, Tehsil Sarai, District Singrauli - 486 669, (Madhya Pradesh)
Corporate Office: ‘JA House’ 63, Basant Lok, Vasant Vihar, New Delhi - 110057 (India)
Website: www.jppowerventures.com Email: jpvl.investor@jalindia.co.in  CIN : L40101MP1994PLC042920

STATEMENT OF STANDALONE & CONSOLIDATED UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER/NINE MONTHS ENDED 31s*DECEMBER, 2025

(Rs. in Lakhs except Earning Per Share)

Consolidated
Nine Months Ended | Year Ended
31.12.2025 | 31.12.2024 | 31.03.2025
Unaudited | Unaudited | Audited
432,082 | 434,088 570,755
74544 101,469| 121,561

Standalone
Nine Months Ended
31.12.2025 | 31.12.2024
Unaudited | Unaudited
432,014 433,996
74,615 101,387

Year Ended
131.03.2025
Audited
570,630
121,456

Quarter Ended
30.09.2025 | 31.12.2024 |
Unaudited | Unaudited
147,843 125,635
29,173 19,232

Quarter Ended
30.09.2025
Unaudited
147,849
29,201

Particulars -
31.12.2025

Unaudited
121,145
1,862

31.12.2025
Unaudited
121,140
1,983

31.12.2024
Unaudited

125,663
19,251

Total Income from Operations (net)

Net Profit / (Loss) for the period
(before tax and exceptional items)

Net Profit / (Loss) for the period before 29,173 101,387 101,469 121,561

tax (after exceptional items)

Net Profit / (Loss) for the period (after
tax and exceptional items)

1,983 19,232 74,615 121,456 1,862 29,201 19,251 74,544

489 18,203 12,465 46,487 65,524 81,073 377 18,210 12,668 46,400 65,788 81,355

Total Comprehensive Income for the 464 18,203 12,469 46,463 65,535 81,075 352 18,210 12,672 46,376 65,799 81,357

period [Comprising Profit / (Loss)
for the period (after tax) and Other
Comprehensive Income (after tax)]

' Equity Share Capital
Other Equity

Earnings Per Share (of Rs. 10/- each)
(inRs.)

| Basic : 0.0048 0.20 0.14 0.51 0.73 0.89 0.0036 0.20 0.14 0.51 0.74 0.89
' Diluted : 0.0048 0.20 0.14 0.51 0.73 0.89 0.0036 0.20 0.14 0.51 0.74 0.89

Note :The above is an extract of the detailed statement of Quarter/Nine Months ended financial results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Other Disclosure Requirements) Regulations,
2015. The full Quarter/Nine Months ended financial results are available on the Stock Exchange websites i.e. www.bseindia.com & www.nseindia.com and also on the Company’s website i.e. www.jppowerventures.com.

685,346 685,346 685,346 685,346 685,346 685,346

161,978

685,346 685,346 685,346 685,346 685,346 685,346

162,221

For and on behalf of the Board

Suren Jain
Managing Director & CEQ
DIN 00011026

Place : New Delhi
Dated : 4™ February, 2026

JAYPEE

oROUP

epaper.jansatta.com



